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GOVERNMENT (LIABILITY IN TORT)
BILL

EXTENSION OF TIME FOR PRESENTATION OF
ReporT oF JOINT COMMITTEE

SHRI SHRI CHAND GOYAL (Chandi-
garh) : I beg to move :

“That this House do further extend the
lime appointed for the presentation of
the Report of the Joint Committee on the
Bill to define and amend the law with
respect to the liability of the Gaovern-
mept in tort and to provide for certain
matters connected therewith, upto the
31st March, 1969.”

MR. SPEAKER : The question is :

“That this House do further extend
the time appointed for the presentation of
the Report of the Joint Committee on the
Bill to define and amend the law with
respect to the liability of the Government
in tory and to provide for cerlain matters
connecled therewith, wupto the 3lst
March, 1969."

The movion was adopted

PATENTS BILL

EXTIENSION OF TIME FOR PRESENTATION OF
Revorr oF JOINT COMMITTEE

SHRI R. BARUA (Jorhat) : T beg to

move ;

“That this House do extend the tims
appointed for the presentation of the
Report of the Joint Committee, on the
Bill 10 amend and consolidate the law
relating to patents, upto the 31st March,
1969."

MR. SPEAKER : The question is :

“That this House do extend the time
appointed for the presentation of the
Report of the Joint Committee on the
Bill to amend and consolidate the law
relating to patents, upto the 31st March,
1969."

The motion was adopled.

12.35 Hss.
RE. ARREST OF SARVASHRI MADHU
LIMAYE AND ARJUN SINGH
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MR. SPEAKER : Just now something
has come, it seems. 1 have not seem. I
will be able to pive some information a
little later,
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MR, SPEAKER : [ will see. Mr, Fer-
nandes, what I say is this. I am told, this
has come, after I came to the Chair. I
will look into it first. Let me sce what the
Government has to say, what the informa-
tion is and all that. And then T shall be

able to give you better information. Then
we shall see,
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Central Industrial 204
Security Force Bill
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CENTRAL INDUSTRIAL SECURITY
FORCE BILL—Contd.

MR. SPEAKER : Order please. Now we
will take up further discussion on the Cen-
tra! Industrial Securitly Force Bill. The
point is this. For this Bill we had ailotted
5 hours. Original'y we alloted 2 hours, but
the time was increased in the Business
Advisory Committeec from 2 to 3 hours, 3
to 4 hours, and again 4 to 5 hours. Now,

already, in the general discussion itself we

have taken 3 hours. 2 hours were given
for the peneral discussion. We have taken
3 hours and 5 minutes. And for the
Clauses, 2 hours were allotted,

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Point of order took lot of

time.

SHRI S. M. BANERJEE (Kanpur) :
You may please give one more hour, Sir.

MR. SPEAKER : We have already lost
one hour. I wish to bring this to the notice
of hon, Members. It is not that relevant
points should not be brought up before
the House, Surely, they must be brought
up, and even if it means one hour more,

that exira time has to be given. But the
only thing is that the points that we talk
about should be relevant ones,

May I say that the general discussion

may continue for one more hour ? We have

already taken one extra hour for this, The
purties have already spoken...

SHRI LOBO
vet.

PRABHU (Udipi) : Not

MR. SPEAKER : Those who have not
spoken will be speaking.

1 would like to make one more announce-
ment and that is regarding the half-an-
hour discussion scheduled for this evening «
on Kachhathivu. .. The Prime Minister of
Ceylon is coming here in a few days* time
and perhaps our Government also will dis-



